13 Statement by Member

(b) During the last six months action
was taken against 152 employees on
various charges such as accepting illegal
gratification, defalcation and mis-appro-
priation,  submission of false medical
and T.A. bills, manipulating of office
records and other malpractices. The
action taken includes termination of service,
suspension,  departmental  proceedings
and handing over of cases to the Police
and C.B.L for institution of court cases
against employees involving 10 belonging
to category I, 6 of category II, 83 of category
III and 53 of category IV.

11-16 Hrs.

STATEMENT BY MEMBER RE.
INFORMATION GIVEN ABOUT
INDIAN JOURNALISTS INVITED
BY U.S.A. AND COMMUNIST COUN-
TRIES DURING 1971—73.

SHRI JYOTIRMOY BOSU (Di”
mond Harbour) : Sir, in reply to U.S.Q:
No. 4459, dated 12-12-1973 the Minister
has given a list of Indian Journalists
invited by U.S.A.and Communist countries
during the period 1971—73. In that list,
it has beca shown that Shri S.L. Dhingra
of U.N.I. was invited to Bulgaria and
he visited that country.

On enquiry, I found that
mesnt is wrong and misleading.

The Minister of Information & Broad-
casting may explain to the House as to
why the reply was inaccurate and place
the correct fact before the House.

this state-

I may sorry to say that this has become
a practice on the part of the Minister.
In this session, I have done it four
times.

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI I. K.
GUJRAL) : In answer to part (c) of
Unstarred Question No. 4495 on 12-12-73
a statement containing lists of Indian:
journalists invited by U.S.A. an&'
Communist countries during the peri
1971—73, was laid on the Table of the
Lok Sabha. i

The names of Indian journalists who
were invited by USA and Communist
countries during the period 1971—73
werc obtained from the Ministry- of

PAUSA 1, 1895 (SAKA)

Matters Under Rule 371 14

External Affairs, who are concerned

with the matter. Itis very much regretted
that Shri S. L. Dhingra’s name was
included, by mistake, in the list of jour-
nalists, who visited or were invitec by
Bulgaria during 1972-73- Shri Dhingra
was in fact invited by U. K. and_not by
Bulgaria. Since invitations from Bulgaria
and U. K. were being dealt with on the
same file, theinadvertent mistake occurred.
The heading of the fourth column of the
lists should read as ‘‘Country trom which

s AT
invitation was received”’.

MR. SPEAKER all
how he manages to getall thisi
Does he sleep any time or no

SHRI JOTIRMOY BOSU : Mr.
Gujral says, his name is not coming on
the List of Business, so 1 must do some-

thing.

: I really wonder
nformation.
t 2

x11-18 Hrs.
MATTERS UNDER RULE 377

MR. SPEAKER : Now, I take up
Matters under Rule 377.

Shri B. V. Naik.
it wrew fagrdt vy (vfeax) -
yoqm were, 115 A% A W & Afw
fearar .. (wrerav)
ST A FaT @ dW arEH ) RIR !
q fex o 9® WY | SeM F

garag afNg |

Feaw wERW ;AW I ®@E T4
FT9a  aM AfAY | 3F FE AW X

C@EdrE TR 33 TER AT A

SHRI B. V. NAIK (Kanara) : Mr.

Sir, 1 want to raise an issue in

Speaker, s
to the acquisition of lands in the
st b In this behalf, I

State of Karnataka. nalf,
seek your permission, under Direction
117, to place two documents®

MR SPEAKER : Mr. Naik ....

*The speaker not having subsequently accorded the necessary ~permission, the
documents were not treated as laid on the Table.
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SHRI B. V. NAIK : I seek your
permission. I have given in writing ....

_MR. SPEKAER : How do you anti-
cipate what I am going to say ?

I tell you this is a matter which per-
haps may not be covered by the Rule
but under “free for all”. That is why
I have allowed it. It will not be quoted
as a precedent. As far as the documents

are concerned, I reserve my right to
see them.

SHRI B. V. NAIK :Iseck your
permission

MR. SPEAKER : That will be seen
later on.

SHRI B. V. NAIK : This is a telegram
which I have received just now :

«Pray stop acquisition Proceedings
of 2052 acres land at Hiregutti
Taluka Kumta North Kanara for

Caustic soda Plant at Binaga twelve
th d ts d diag on this

L d i -]
land specially 250 Harijan families
become landless and homeless Deputy
Commissioner Karwar declared 218t
December to take possession  pray
immediately action save land and
life if no protection received in time.
We declared indefinite hunger strike. .
Gaonkar peasants Hiregutti and other
eight villages” -

This is nothing ebjectionable. I seek
your permission to lay it on the Table
of the House.

In this behalf, I had represented to
our leader, the Prime Minister, as
follows on the 14th December, 1973,
which comes at the end of a long list
of a representations to the highest outhority
in this country. It states :

“Madam Prime Minister,

There is a gross injustice being per-
petrated by the caustic soda manufac-
turers in Karwar in Karnataka State
in acquiring 2500 acres of rich paddy
growing land by displacing more than
10,000 cultivators and their lam}\lcs.
The agitation of these cultivators in a
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peaceful manner for the past two years
has fallen on deaf ears. pes ’

An area of 270 acres for the factory and
staff-aum-labourers quarters has already
been acquitad displacing hundreds of cu'ti-
vators to which no objection was raised by
the people in the district; but to acquire
productive peasants’ lands for growing
raw material for a factory defies all canons
of even capitalist exploitation. It is these
industrial concessions of a  zamindari
nature that bring the fair name of Indian
industry into disrepute. It is possible
to get’thc raw material for the caustic
soda industry through coastal shipping.
We would, therefore request that a
commission of enquiry be appointed
to enquire into this whole case of un-
natural industrial concession and acqui-
sition of land stayed.”

1 am not asking for anyting extraordi-
nary. Under section 3 of the Commission
of Inquiry Act, 1952, it is possible to
constitute such a commission of inquiry.
Till the report of the inquiry com-
mission is received by the Government
without infringing upon the State autonomy
the staying of the acquisition of lands could
take place and a direction could be issued

to the State Government in this be-
half.

I would also like to state on the floor
ofthe House that we are ready to prove
every charge in regard to the injustice
being done in regard to this piece of land-
Coastal area being very densely popu-
lated, it is not possible to deprive the
poor peasants of their livelihood. It
has been asked as to why it is that
we do not go to a court of law and get
justice through that. In this behalf,
1 would say that the Mysore Industrial
Area Development Act of 1966 is dia-
bolical in nature. It is an unjust Act.
Naturally we go to a court of law, they
will be administering law and we are
under no assumptions or preconceived
notions that it will be possible for us
to get the administration of justice. The
two are absolutely unconnected things-
Therc are serious charges and we have
made it umpteen number of times. Justice
is not even tried to be done in the given
set of circumstances. If these lands are
acquired, irreversible damage will be
done. I had yesterday urged that the
minister concerned with this particular
subject should be made to be present
so that he may be in a position to reply.
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MR. SPEAKER : This is under Rule
377. Please do not make it a debate.

SHRI B. V. NAIK : I had tried to
raise the question under Rule 193.

MR. SPEAKER : This is not
rule 193.

under

SHRI B. V. NAIK : I have been trying
to seek your protection for the last nine
sessions. You have been kind enough
to tell me that this is not the forum. If
Parliament which makes laws is not the
forum and if we are not in a position to
get justice from any other quarter,
what is it that is to be done ? The ulti-
mate has been said. I request that the
Central Government may intervene
in this behalf and see to it that the acqui-
sition of land is stayed.

o wEWMITAw wvdn  (HIET)
FsrE  PReT, MW fera  Fegfar
e F 7R TAIWY AT H aeq-
faar &1 =m T W1 AR
2-3 fge am s} F@T I FM fFAT
T, A A AT A AR P AR F
400 WA= FHAA a7 fage A
Y feafa § & o 29 ) fasT W
Ar TFT F1 AR WiE FA IR T
A FTHE AT @ A AF o g
T gmE d @ &1 M R
fafma aewr 2Wr afgd w® =R
T A N7 AT AqTEl wWE T
St uegfAar agi FAT 99T ¥ IW AT
ITAW Y qF | CTHT sggeqr gy AR |
g WA A QAL FT @A §—
T fagr T qT My sAm fear arar
arfed o

x1-27 Hrs.
[MR DEPUTY-SPEAKER in the Chair.]

gEU WIA-HAWT  FMH  qIHX G
TR SEr 4 ) wf afg &) e
Farr @ v faa-arfamt w5 “H-
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AT’ F R R A TATHN AT R,
frg g0 aww feami A1 fawmr
afr gRgy st W F AW A FgET
an & @gwaw &1 R ¥ frEz
g IAE ¥ W, ARG 9,
9 7 F=r P IIFA W "gWAl
N @Y gu AER W} g G
T FIF A @ FL 15 T N
fres =@ &r afed o, g
@ A gar A s ¥ framl F A
Y sy fem &1 @@y FTor g fe
am fram wor faw arfawl #T I
Y E FAT QI &1 FAA I W
Fd o fad R oW ¥ dr W E
ar asy _Aw ¥y gy fefa &
frarl Y awe ¥ T I FTIW
WA BN A Wy fram aife
AW T FAEA F & A fawarid
Awrg 1T Ay fad amd @’
tize fag & amar § fF aeEm
IS TI§ ag 4N &7 A FI QA
e

famnr g@wRA  oF AT I
agr fear &, 39X WIA W T|@ETR,
dfFa ¥w @ER 97 aF Qar I
fadw AH N ¢ ax amS9 ¥ AW

ad grFri @ fod FT awRE
g an { awn @i @ FA
arfkd R T @ TR Afgd

SHRI THA KIRUTTINAN: (Siva-
ganja) :  Regarding the railway loco-
men’s strike I wanted to raise the issue.
But the Speaker has announced today that
heis going to allow some time for the dis-
cussion of this issue in the afterncon, after
the statcment is made by the Minister,
So, I do not want to raise it now.

MR. DEPUTY-SPEAKER : I will
check up what the Speaker has said-

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) Sir, under rule 377,
I wish to raise the following subject, A very
big demoustration of Delhi University
Teachers’ Association came before Parlja-



